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OWNERSIDP OF LAND IN CANTONMENT 
AluwI 

3693. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of DEFENCE 
be pleased to state : 

(a) whether it is a fact that General 
Order No. 179 issued by the then Go-
vernor-General in Council in 1836 re-
garding the ownership of land in Can-
tonment areas stipulated among other 
conditions that a white could easily 
transfer his property to another white 
but not to a native; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government 
to amelnd the Order to remove this and 
other discriminations? 

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) General Order No. 179 
dated 12th September 1936 issued by 
the Governor-General in council does 
not use the term 'white' with refereoce 
to intending purchaser or seller of pro-
perty situated on Government land in 
military Cantonments. The order how-
ever does inter alia say that the previoua 
saction of Government should be obtain-
ed when it is proposed to transfer posses-
sion of property exceeding Rs. 5,000 in 
value to a 'native'. 

(b) As the Order in question is very 
old, it is not possible to indicate the 
various reasons which weighed with the 
Governor General in Council in insert-
ing the clause in question in the Regu-
lations. 

(c) There is at present no discrimi-
nation on the ground of Indian citizen-
ship as no grants are now being made 
under these Regulations. 

INDO-BULGARIA INDUSTRIAL CoLLAB<r 
RATION 

3694. SHRI Y. A. PRASAD : 
SHRI BEDABRATA 

BARUA: 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state : 
(a) whether it is a fact that a Joint 

Commission or Committee is likely to 
be set up to examine the possibilities of 
increasing the industrial collaboration 
between India and Bulgaria; and 

(b) if so, the details thereof? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIs-
TER OF PLANNING AND MINISTER 
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and 
(b). The Governments of India and Bul-
garia have agreed to explore the possi-
bility of establishing a 10int Committee 
for promoting further economic and 
technical co-operation between the twO 
countries. Prior to taking a decision on 
the establishment of a 10int Committee. 
detailed investigations and assessments 
of the possibilities which exist for in-
creasing collaboration are proposed to 
be made. 
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